625

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 19 OF 2025/ EZ

IN THE MATTER OF:
Shukadev Mohanty ...Applicant
VERSUS
State of Odisha & Ors ...Respondents
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No.
1. | Affidavit. 1-6
2. |Photocopy of the order dtd.07.04.2025 of the
Hon’ble High Court of Orissa. 7-8
(ANNEXURE - R6/1)
3. |Photocopy of the inspection report carried out on| 9-41
dtd.29.04.2025
(ANNEXURE - R6/2 Colly)
By the Respondent No.6
Through
Kolkata
Date:

Sri Dipanjan Ghosh,

Advocates for the Respondent No.6
(State Pollution Control Board, Odisha)
e-mail: dpnjnghshO@gmail.com

Phone No.:990308097
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' & BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
\\%‘ - EASTERN ZONE BENCH, KOLKATA

gt ORIGINAL APPLICATION NO. 19 OF 2025/ EZ
IN THE MATTER OF:
Shukadev Mohanty ...Applicant
VERSUS
State of Odisha & Ors ...Respondents

N O[ AFFIDAVIT ON BEHALF OF THE STATE
POLLUTION CONTROL BOARD, ODISHA, R.NO.6

|, Smt. Uma Nanduri, IFS, wife of Sri Prem Kumar Jha, IFS
7 aged around 58 years, at present working as Member Secretary,
State Pollution Control Board, having my office at Paribesh
Bhawan, A/118, Nilakantha Nagar, Unit-VIll, P.O. Nayapalli,
Bhubaneswar, Dist — Khurda, Odisha-751012, do hereby

solemnly affirm and state as under:

1. That | am the Member Secretary of the Respondent No.6
Board and, as such, am well-acquainted with the facts and
circumstances with the case and competent to swear this

affidavit.
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That in this OA, the applicant being aggrieved by the
proposed site for CNG Station at Chandrasekharpur
Mouza in the Bhubaneswar Municipal Corporation area
has approached this Hon'ble Tribunal with a prayer to
declare the proposed site for CNG Station as bad in law
since the same is in violation of the Standard Operating
Procedure (SOP) issued by the CPCB dtd.07.01.2020. It is
also alleged that the applicant is the resident of HIG-179,
Kanan Vihar, Phase-1 wherein the CNG and Piped Natural
Gas (PNG) Station is being set up in violation of CPCB
Guidelines. That apart, it is also stated that the residential
house is only within 500 meters from the proposed CNG
and PNG Station. The said sites are constructed by

M/s.GAIL (Gas Authority of India Ltd.), who has also been

impleaded as R-9.

3.  That it is humbly submitted that the Hon’ble Tribunal while
adjudicating the OA vide their order dtd.11.02.2025 has

issued notice and directed to file response by all the

respondents.
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That at the outset, it is humbly submitted that the selfsame
issue is also before the Hon'ble High Court of Orissa in
WP® No0.9352/2025 — Subhas Chandra Pattnaik vs. State
of Odisha & Ors and the Hon'ble High Court vide their
order dtd.07.04.2025 while issuing notice to the Opp.
Parties as an interim measure directed that there shall not
be any construction of the CNG Station over the land in
question as per the schedule till the next date of listing.
The Board has appeared before the Hon’ble High Court of
Orissa through its counsel and filed the counter affidavit
and matter is still pending for hearing. A copy of order
dtd.07.04.2025 of the Hon'ble High Court of Orissa is

annexed to this affidavit and marked as ANNEXURE -

R6/1.

That Er. Soumendranath Mohanty, Deputy Environmental
Engineer, Regional Officer of this R-6 Board at
Bhubaneswar has also carried out inspection of the site on
dtd.29.04.2025 and submitted a report wherein certain
documents have been relied upon. In the report, it is stated

that the CNG Station is still under construction and in view
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of the interim order of the Hon'ble High Court of Orissa,
construction activities has been stopped. Further, the
Inspecting Officer has categorically stated in his report that
there is no specific guidelines of the CPCB regarding
establishment of CNG Station and the SOP of CPCB,
which has been referred to by the applicant at Annexure-5
of the OA is regarding the SOP for Petrol Depots and not
CNG Station. Therefore, the distance criteria alleged to be
violated is not applicable in the instant case. A copy of the
inspection report dtd.29.04.2025 referred above along with

its annexures is annexed to this affidavit and marked as

ANNEXURE - R6/2 Colly.

That the Respondent No.6 Board craves leave of this
Hon'ble Tribunal to file further affidavit if required for

proper adjudication of this case.

That the Annexures annexed to the present affidavit are

true and correct copies of their originals.

That the contents of the above paragraphs are true and

correct to the best of my knowledge, as derived from the



official records, and that nothing material has been

concealed therefrom.

wDERQNENT, -

State Pollution Control Board
Odisha, Bhubaneswaf

VERIFICATION:

| the above named deponent, do hereby verify that the
contents of the above affidavit are true and correct to the best of

my knowledge, as derived from official records, and that nothing
material has been concealed therefrom.

Verified at Bhubaneswar on this the 18" day of November,

2025.

SWORN BEFORE ME

: DEPONE _
PRI\D\‘\AN  Momber Secrotary ™
AR \C State Poliution Control Board
BL Odisha, Bhubaneswar

Kum

MANULR S RY PUUAR | oc

ROUBANSN- AT
NOie27" | 1
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ANNEXURE-R6/1

IN THE HIGH COURT OF ORISSA AT CUTTACK
W.P.(C) No.9352 of 2025

Subhas Chandra Patnaik Petitioner(s)
Myr. Bibhuti Bhusan Mishra, Adv.

-Versus-

State of Odisha & Ors. ... Opposite Parties
Mpr. P. P. Behera, ASc

CORAM:
DR. JUSTICE S.K. PANIGRAHI

ORDER

07.04.2025
1. This matter is taken up through a hybrid arrangement.
2. The Petitioner has filed this Writ Petition challenging the
action of the Opposite Party No.l in allotting the land in favour
of the Opposite Party Nos.3 and 4 for construction of a CNG
station in a residential area without adhering to the basic norms
and in utter violation of safety protocol causing great
inconvenience t the people of the locality and particularly to the
Petitioner.
3. Heard.
4. In such view of the matter, let notice be issued to the Opposite

Parties.
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5. Learned counsel for the State waives of notice on behalf of the
Opposite Party Nos.1 and 5. Two spare copies of the brief be
served on him to take instructions in the matter.

6. Let notice be issued to the Opposite Party Nos.2, 3 and 4 by
Registered Post with A.D./Speed Post. Requisites shall be filed
within three working days hence.

7. List this matter on 16™ April, 2025.

L.A. No.5358 of 2025

1. Heard.
2. As an interim measure, it is directed that there shall not be
any construction of the CNG station over the land in question as

per the schedule till the next date of listing of this matter.

(Dr. S.K. Panigrahi)
Judge

Signed by: SUMITRA NAYAK

Signature Not VeriE?_d)

Reason: Authentication

Location: High Court of Orissa, Cuﬁck

Date: 07-Apr-2025 18:10:16
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ANNEXURE-R6/2 Colly

Inspection Report in QA No. 19/2025/EZ - Shukadev Mohanty Vs State of
Odisha & Ors.. regarding Establishment of CNG Station by
M/s GAIlL(India) Ltd. -. CGD Division at Chandrasekharpur,
Bhubaneswar, Khordha District. '

BACKGROUND:

The original application regarding the establishment of the CNG station by M/s GAIL (India)
Limited at Chandrasekharpur, Bhubaneswar, Khordha District has been filed by
Shri. Shukadev Mohanty in the Hon'ble National Green Tribunal (NGT). An inspection was
conducted to the alleged site on Dtd.29.04.2025 by the Official of the Regional Office, State
Pollution Control Board, Odisha, Bhubaneswar and during inspection the following officials
from M/s GAIL (India) were present dt the site:

8) Shri. Kausik Das, General Manager (CGD), GAIL(India) Limited

b) Shri. Rajul Asati, Senior Engineer (CGD), GAIL(India) Limited

" ©) Mohammad Anas, Senior Engineer (CGD), GAIL(India) Limited

And the following observations are made:

1. Land Allotment:

o The land for the establishment of the CNG station has been allotted by the
General Administration & Public Grievance (GAPG), as per Lt. No. 17484
dated 07.07.2021. The allotted plot is identified as Plot No. 457, Khata No.
619, with a total area of 0.300 dcres. (Annexed as Annexure-I)

2. Status of Construction:

At the site in question, there would be only establishment of CNG station. There
is no scope of establishment of storage and dispersion of any petrol/Diesel.

At present case, during the time of inspection the construction activity was closed due
to an interim stay by Hon’ble High Court. The present status of the CNG Station is
that the following machinery has already been installed: -

1. CNG Dispenser - 01 nos (15kg/min)

2. Cascade - 01 (3000 WL)

As stated by officials from M/s GAIL the following equipment’s to be installed at the
CNG station: -

1, Compressor - 01 no (1200 SCMH)
2. Cascade - 01 (4500 WL)

3. Mobile cascade -01 (4500/8800 WL)
4. DRS - 01 (2500 SCMH)

5. CNG Dispenser - 03 (15kg/min)
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The Civil construction such as RCC flooring have been completed . The truss of the
shed has been installed. Office house construction completed.

. Location and Environmental Impact:

The proposed CNG station is located along the Nandan Kanan to Jaydev Vihar Road.
The layout has been planned to ensure that ingress and egress of vehicles will occur
only from the roadside, minimizing potential disturbances. Additionally, CNG usage
produces significantly fewer tailpipe emissions and lower greenhouse gases compared
to conventional fuels like gasoline.

As per the interim order from the Hon'ble High Court of Orissa (dated 07.04.2025),
all construction activities have been suspended. As a result, it is not possible to assess
the adequacy of air and noise pollution arising from vehicle movement at this stage.

This assessment can only be conducted once the station begins full-fledged
operations.

. Regulatory Approvals:

Consent to Operate (CTO):

GAIL (India) Ltd has been granted the CTO from the State Pollution Control Board,
Odisha for the City Gas Distribution Network (Steel & MDPE) for the supply of CNG
for vehicles and PNG for domestic, industrial, and commercial consumers in

Bhubaneswar. The CTO, issued via Lt. No. 1132 dated 02.04.2022, is valid until
31.03.2027.(Annexed as Annexure-II)

CTO has been granted to the GAIL India for supply of CNG &PNG for the city gas
distribution. The establishment of a particular retail outlet of CNG station is not
coming under the purview of the consent administration of the Board. The
establishment of CNG station is exempted under consent administration of the Board

which has been notified through office order of SPCB, Odisha Lno.8909 dtd
18.09.2020.(Annexed as Annexure-III).

-PESO (Petroleum & Explosives Safety Organisation) has granted the No Objection
Certificate (NOC) for the layout and design of the CNG station, ensuring that the
station meets safety standards for filling and storage of CNG/CBG. The station is
located at Plot No. 457 (P), Khata No. 619, Mouza Chandrasekharpur, Tehsil
Bhubaneswar. (NOC is Annexed as Annexure-IV). The approved layout drawing
is (annexed as Annexure-V).
PNGRB (Petroleum and Natural Gas Regulatory Board) has issued authorization
for the development of a City Gas Network (CGD) in Khordha district, which
includes the CNG station for vehicles and PNG for domestic, industrial, and
commercial consumers in Bhubaneswar. (Annexed as Annexure-VI)
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Show-Cause Notice and District Magistrate's Order:

The Collector & Distriot Magistrate of Khorda issued a show-cause notice on
25.03.2025 related to the petition filed before the Hon'ble NGT (OA No.
19/2025/EZ). (Annexed as Annexure VII).

Following the receipt of GAIL's reply, the District Magistrate allowed the
continuation of construction activities, subject to strict adherence to the regulations
stipulated in the order passed on 18.01.2019 in OA 86/2019. (Annexed as Annexure
VII)

. Applicability of CPCB Guidelines:

There are no specific guidelines from the Central Pollution Control Board (CPCB)
regarding the establishment of CNG stations. Therefore, the distance criteria
mentioned by the petitioners, which pertain to petrol pump regulations, are not
applicable in this case.

There has been mention in original application filed in Hon’ble NGT that the CNG
station is not adhering to the CPCB issued guidelines for setting the petrol pump in
order B-1301 1/1/2019-20/AQM. dtd 07.01.2020. But, in the present scenario, there
would be establishment of CNG station which is not applicable to the above stated
guidelines. There are no guidelines for the functioning and citing of CNG stations.

There has been mention in original application filed in Hon’ble NGT that the CNG
station is not adhering to the Central Pollution Control Board Prepared Standard
Operating Procedure (SOP) for Petrol Depots dtd 07.02.2025. In the said SOP it has
been mentioned that it shall be applicable for Petrol Depots (other than Petrol Pumps /
Retail Outlets) having facilities for storing, handling, distribution, transportation,
loading or unloading of petrol and that are liable to take approval / license from the
Chief Controller of Explosives for storage of petrol. The SOP is related to storage of
huge volume of Diesel/petrol by Oil Manufacturing Companies. But, in the present
scenario, there would be establishment of CNG station which is not appliacble to the

above-mentioned guidelines.

. Safety Concerns:

In terms of safety, the PESO is the competent authority. They have approved the
layout and design of the CNG station and are responsible for ensuring safety
standards are met. It is recommended that PESO be consulted for their views and
verification regarding safety aspects. (NOC is Annexed as Annexure-IV). The
approved layout drawing is (annexed as Annexure-V).

. Other Legal Proceedings: A separate petition (WP(C) 9352/2025) has been filed by
Shri Subhash Chandra Patnaik before the Hon'ble High Court of Orissa, in which the
State Pollution Control Board, Odisha has been impleaded as Respondent No. 02 and
the Hon'ble High Court in its interim order dtd 07.04.2025, has directed the stoppage
of construction of the CNG station over the land in question until the next date of

hearing.
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CONCLUSIONS:

o The CNG station is still under construction, and as per the interim order of the
Hon'ble High Court of Orissa, construction activities have been halted.

The establishment of CNG station is exempted under consent administration
of the Board which has been notified through office order of SPCB, Odisha
Letter. No.8909 dtd 18,09.2020.

o The environmental impacts of air and noise pollution cannot be fully assessed

until the station is operational.
o There is no specific guideline from CPCB for the establishment of CNG

stations, and the distance criteria mentioned by the petitioners do not apply.
o The PESO has approved the layout and design for safety concerns, and it is
recommended that their further input be considered.

RECOMMENDATIONS:

As the competent authority for safety, PESO’s further assessment of the safety protocols and
measures at the site should be requested. particularly in light of the ongoing legal

proceedings.

Soumendra Nath Mohanty
Dy. Environmental Engineer
SPC Board, Bhubaneswar
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ORDER
No. \’3\\’\%\\ /CA
A.B ;
GADCALINST0001 Fo1g - oeneswar. Date._Q°x "% A

Sub: - Allotment of Government land measuring Ac.0.300 dec. in Mz.-Chandrasekharpur 1n

favour of GAIL(India) Ltd. for establishment of CNG Station.

In supersession of this Department Order No-1939/CA Dt.19.01.2019, Government land
measuring Ac.0.300 dec. pertaining to the Plot No-457(Pt.). Khata No-619. Kisam-Gochara.
Mz.-Chandrasekharpur, is hereby allotted in favour of GAIL (India) Ltd.. Bhubaneswar for
establishment of CNG Station. subject to the following terms and conditions:-

1. The land premium of the present allotted land is Rs.2.76.00,000/- (Rupees two crore
seventy six lakh) only i.e. @ Rs.9.20.00.000/- per acre. After adjustment of the land premium of
Rs.1.65.00.000/- deposited earlier by the GAIL (India) Limited in pursuance of this Department
Order No-1939/CA D1.19.01.2¢19. the balance land premium of Rs.1.1 1.00.000/- (Rupecs one
crore eleven lakh) only shall be deposited online through treasury deposit under the head of

«(029-Land Revenue-107-Sale of Waste Land and Redemption of Land-0228-Sale
01056-Premium on Government Land”
challan in this

account

of Homestead Land in New Capital, Bhubaneswar-

s from the date of receipt of this order and submit a copy of the e-

within 60 day
tands cancelled.

t immediately. failing which the allotment order shall automatically s
Challan. the GAIL (India) Limited shall execute a
tamp Papers to be

and submit the

Departmen
2. After submission of the copy of the e-

lease deed in the prescribed form in triplicate. out of which two shall be in S

hased in consultation with the District Sub-Registrar. Khordha. Bhubaneswar

purc
ithin 30 (Thirty) days from the date of receipt of the form from this

same in this Department W

Department, for approval.
3. The GAIL (India) shall deposit ground rent of Rs.90/- (Rupees ninety nine) only i.e.

Rs.?OO/- per acre per annum in the office of the Tahasildar, Bhubaneswar. The rent payable is
subject to revision from time to time.
4. The GAIL (India) shall not use the land other than the purpose for which it is all
_ isa
5. Construction works over the allotted land shall be completed within 36 otted.
In 36 (Thirty six)

months from the date of taking over physical possession of the Jand

PT.O

) | ¥

X
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6. Physical possession of e
ysical possession of the land will he handed over by the concerned R 1 of G.A & P.G

artment to the authori — :
Dep thorised representative of the GAIL (India) Limited, after submission of

v '.t Ped d 1 >, ) =
registered duplicate lease deed. The R .1 of i Department shall prepare trace map in duplicate.
out of which one shall be re

tained in this Department & other one will be handed over to the
GAIL (India) Limited.

7 "
7. All other terms and conditions shall be as per the lease deed to be executed.

"the Governor

y Addl. Secretary to G
MemoNo- \"AMKS  /CADate: @7 ) -9\

Copy forwarded to the (‘h}_e’f General Manager (Construction), GAIL (India) Limited.
612. Utkal Signature, Pahala. B!M)aneswar for information and necessasy action.

MemoNo- \"XMR &  /CADate: g\ 1 N

Copy forwarded to the P. S to the Addl. Chief Secretary, G.A & P.G Department/ P.S t0
the Director of Estates. G.A & P.G Department for kind information of the Addl. Chief Secretary
and Director of Estates.

Director of Estates & Ex-Officio
Addl. Secretary to Government
MemoNo- \AME L /CADater_9% %290\

Copy forwarded to Vice-Chairman, BDA/ Commissioner, BMC/ Collector, Khordha/
Director. Town Planning. Bhubaneswar/ Chief Architect, Odisha, Bhubaneswar/ Joint Director of

Estates-cum-Joint Secretary to Government, G.A & P.G Department/ Tahasildar, Bhubaneswar/
District Sub-Registrar, Khordha, Bhubaneswar/ Asst. Director (S &E). G.A & P.G Department/
Sri Narayan Behera, R.I. G.A & P.G Department/ G.F (5 copies) for information and necessary

action.

\

Director of Estate & Ex-Officio
Addl. Secretary to Government
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(Form of Handing over Possession)

An area measuring AC.0.300 dec pertaining to Revenue Plot

No.457(pt) out of total area Ac.37.097 dec under Khata No.619 (GAD),

settlement in Mouza:

kissam-Gochara as per 1988-89 final
Chandrasekharpur,Unit-41 in accordance with the G.A.& P.G Department
order no.17484/CA dated.07.07.2021 and letter no. 29763/CA, Dated

09.11.2021 and is hereby given possession to the Chief Manager(C G D),

Palace,F-100,Infocity Road,Patia,

GAlL(India)Ltd.,Hotel Suraj

18th day of December 2021 as per the

Bhubaneswar-751024 on

sketch plan enclosed.

BOUNDED BY:

North: Plot no.457(pt)
South: Road

Fast: Plot no.457(pt)

West: Nandankanan Road

Handed Qver m j Taken Over
/‘V\ w7 ';',/*Aﬂ . B, (n'\g'(. b Cf‘:\ h :
N w%\,”\fw v (1 },f*’ M\”)m (.Zf %12 2
Lessor or its'/Agent o \!UU .',f'.'{r‘:'» 4 Lessge/Authorized Agent
T S TR
’//‘ ;:;;1\'/«,/\';{')9&{ fogy iy ' Chinmava T"C}"\/)((:G'\T))
. 35O Db 10

G.A & P.G Deptt. o) UVE
) Bubaresay Q)

. N0
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641 Annexure-ll X
T CONSENT ORDER Page 1
A4
BY SPEED POST/ONLINE
REGIONAL OFFICE
v STATE POLLUTION CONTROL BOARD, ODISHA
\\ #sts [DEPARTMENT OF FOREST & ENVIRON
O N Plot No.-B-59/2 & B-59/3, Chandaka 1
R

MENT, GOVERNMENT OF ORISSA]
ndustrial Estate, Patia, Po- KIIT
Bhubaneswar — 751024, ODISHA, INDIA

CONSENT ORDER
No. /(32

/ RO -CON - 1068

pt. 22/°y / 2920 |
CONSENT ORDER NO. RO/BBSR/1593

Sub: Consent for discharge of sewage and trade effluent under section 25/26
of Water (PCP) Act, 1974 and for existing / new o
under section 21 of Air (PCP) A

Your online a

ct, 1981.
Ref:
Consent to o

peration of the plant

pplication No. 4069884, Dt.25.03.2022 and this office
perate order issued vide letter no.4690, Dt.12.11.2021.

Consent to operate is hereby granted under section 25/26 of Water (
Control of Pollution) Act, 1974 and under section 21 of Air

Prevention &
Act, 1981 and rules framed thereunder to

(Prevention & Control of Pollution)
Name of the Industry __ M/s. GAIL (INDIA) LIMITED.
Name of the Occupier & Designation
Address

Mr. G Chakraborty, OccugierI
K

hordha Geographical Area, Bhubaneswarl Dist. Khordha.

This consent order is valid for the period up to Dt.31.03.2027.

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions as
specified below. This consent is granted subject to the general and special conditions
stipulated therein.

A. Details of Receipt and Storage of POL:

Sl. No

Product
City Gas Distribution netwo

to supply CNG (Compresse
1.

vehicles and PNG (Piped
domestic,

Capacity
rk (Steel & MDPE)
d Natural Gas) for

Natural Gas) for
industrial and commercial

consumers for the city of Bhubaneswar
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S CONSENT ORDER Page 2
S
B. Discharge permitted through the following outlet subject to the standard
Out | Description of |Point of Quantity Pre-scribed Standard
let |outlet discharge |of
No. discharge
KLD or
KL/hr
1. |Domestic soak pit - . - - -
Effluent and through
Washin Septic tank

I) Emission permitted through the following stack subject to the prescribed
standard

Chimney | Description of |Stack Quantity of |Prescribed
Stack Stack height |emission |[Standard
No. (m)

PM SO; |NOy

2
2:
I) Disposal of solid waste permitted in the following manner

Sl. |Type of Solid Quantity |Quantity Quantity |Quantity Description

No. |waste generated [to be to be disposed |of disposal
(TPD) reused on |reused off | off site.
site site (TPD)

(TPD) (TPD)

\\

E. GENERAL CONDITIONS FOR ALL UNITS
==—="AL LVUNDITIONS FOR ALL UNITS

1 The consent is given by the Board in consideration of the particulars given in the application. Any change or alternation or deviation
made in actual practice from the particulars furnished in the application will also be the ground liable for review/variation/revocation of
the consent order under section 27 of the Act of Water (Prevention & Control of Pollution) Act, 1974 and section 21 of Air (Prevention
& Control of Pollution) Act, 1981 and to make such variations «s deemed fit for the purpose of the Acts.

2. The industry would immediately submit revised application for consent to operate to this Board in the event of any change in the
quantity and quality of raw material / and products / manufacturing process or quantity /quality of the effluent rate of emission / air
pollution control equipment / system etc.

3. The applicant shall not change or alter either the quality or quantity or the rate of discharge or temperature or the route of discharge
without the previous written permission of the Board.

4. The application shall comply with and carry out the directives/orders issued by the Board in this consent order and at all subsequent
times without any negligence on his part. . In case of non-compliance of any order/directives issued at any time and/or violation of
the terms and conditions of this consent order, the applicant shall be liable for legal action as per the provisions of the Law/Act.

5. The applicant shall make an application for grant of fresh consent at least 90 days before the date of expiry of this consent order.

6. The issuance of this consent does not convey any property right in either real or personal property or any exclusive privileges nor
does it authorize any injury to private property or any invasion of personal rights, nor any infringement of Central, State laws or
regulation.

7. This consent does not authorize or approve the construction of any physical structure or facilities or the undertaking of any work in any

natural water course.

8. The applicant shall display this consent granted to him in a prominent place for perusal of the public and inspecting officers of this
Board. :
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CO4BNT ORDER Page 3

An inspection book shall be opened and made available to Board's Officers during the visit to the factory.

The applicant shall furnish to the visiting officer of the Board any information regarding the construction, installation or operation of the
plant or of effluent treatment system / air pollution control system / stack monitoring system any other particulars as may be pertinent
to preventing and controlling pollution of Water / Air.

Meters must be affixed at the entrance of the water supply connection so that such meters are easily accessible for inspection and
maintenance and for other purposes of the Act provided that the place where it is affixed shall in no case be at a point before which
water has been taped by the consumer for utilization for any purposes whatsoever,

Separate meters with necessary pipe-line for assessing the quantity of water used for each of the purposes mentioned below:

a)  Industrial cooling, spraying in mine pits or boiler feed,

b)  Domestic purpose
¢)  Process

The applicant shall display suitable caution board at the lace where the effluent is entering into any water-body or any other place to
be indicated by the Board, indicating therein that the area into which the effluents are being discharged is not fit for the domestic
use/bathing.

Storm water shall not be allowed to mix with the trade and/or domestic effluent on the upstream of the terminal manholes where the
flow measuring devices will be installed.

The applicant shall maintain good house-keeping both within the factory and the premises. All pipes, valves, sewers and drains shall

be leak-proof. Floor washing shall be admitted into the effluent collection system only and shall not be allowed to find their way in
storm drains or open areas,

The applicant shall at all times maintain in good working order and operate as efficiently as possible all treatment or control facilities or
systems Install or used by him to achieve with the term(s) and conditions of the consent.

Care should be taken to keep the anaerobic lagoons, if any, biologically active and not utilized as mere stagnation ponds. The
anaerobic lagoons should be fed with the required nutrients for effective digestion. Lagoons should be constructed with sides and
bottom made impervious.

The utilization of treated effluent on factory's own land, if any, should be completed and there should be no possibility of the effluent
gaining access into any drainage channel or other water courses either directly or by overflow,

The effluent disposal on land, if any, should be done without creating any nuisance to the surroundings or inundation of the lands at
any time,

If at any time the disposal of treated effluent on land becomes incomplete or unsatisfactory or create any problem or becomes a
matter of dispute, the industry must adopt alternate satisfactory treatment and disposal measures,

The sludge from treatment units shall be dried in sludge drying beds and the drained liquid shall be taken to equalization tank,
The effluent treatment units and disposal measures shall become operative at the time of commencement of production.

The applicant shall provide port holes for sampling the emissions and access platform for carrying out stack sampling and provide
electrical outlet points and other arrangements for chimneys/stacks and other sources of emissions soas to collect
samples of emission by the Board or the applicant at any time in accordance with the provision of the Act or Rules made therein.

The applicant shall provide all facilities and render required assistance to the Board staff for collection of samples / stack monitoring /
inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or install, replace or alter the air pollution
control equipment or change the raw material or manufacturing process resulting in any change in quality and/or qQuantity of
emissions, without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be erected or re-erected except with the previous

approval of the Board.

The liquid effluent arising out of the operation of the air pollution control equipment shall w treated in the manner and to ion of

standards prescribed by the Board in accordance with the provisions of Water (Prevention and Control of Pollution) Act, 1974 (as
amended).

The stack monitoring system employed by the applicant shall be opened for inspection to this Board at any time.
There shall not be any fugitive or episodal discharge from the premises,

In case of such episodal discharge/emissions the industry shall take immediate action to bring down the emission within the limits
prescribed by the Board in conditions/stop the operation of the plant. Report of such accidental discharge /emission shall be brought
to the notice of the Board within 24 hours of occurrence,

Any upset condition in any of the plant/plants of the factory which is likely to result in increased effluent discharge/emission of air
pollutants and / or result in violation of the standards mentioned above shall be reoorted to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurence.,

The industry has to ensure that minimum three varieties of trees are planted at the density of not less than 1000 trees per acre. The
trees may be pl

anted along boundaries of the industries or industrial premises. This plantation is stipulated over and above the bulk
plantation of trees in that area,

The solid waste such as sweeping, wastage packages, empty containers residues, sludge including that from air pollution control
equipments collected within the premises of the industrial plants shall be disposed off scientifically to the satisfaction of the Board, so
as no to cause fugitive emission, dust problems through leaching etc., of any kind.,

All solid wastes arising in the premises shall be properly classified and disposed off to the satisfaction of the Board by :
i) Land fill in case of inert material, care being taken to ensure that the material does not give rise to leachate which may
percolate into ground water or carried away with storm run-off.
i) Controlled incineration, wherever possible in case of combustible organic material,

N
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iii)  Composting, in case of bio-degradable material.

36. Any toxic material shall be detoxicated if possible, otherwise be sealed in steel drums and buried in protected areas after obtaining
approval of this Board in writing. The detoxication or sealing and burying shall be carried out in the presence of Board's authorized
persons only. Letter of authorization shall be obtained for handling and disposal of hazardous wastes.

37. If due to any technological improvement or otherwise this Board is of opinion that all or any of the conditions referred to above
requires variation (including the change of any control equipment either in whole or in part) this Board shall after giving the applicant
an opportunity of being heard, vary all or any of such condition and thereupon the applicant shall be bound to comply with the
conditions so varied,

38. The applicant, his/heirs/legal representatives or assignees shall have no claim whatsoever to the condition or renewal of this consent
after the expiry period of this consent,

39, The Board reserves the right to review, impose additional conditions or condition, revoke change or alter the terms and conditions of
this consent.

40 Notwithstanding anything contained in this conditional letter of consent, the Board neary FESEIVES L0 it the right and power under section

27(2) of the Water (Prevention & Control of Pollution) Act, 1974 to review any and/or all the conditions imposed herein above and to
make such variations as deemed fit for the purpose of the Act by the Board.

41, The conditions imposed as above shall continue to be in force until revoked under section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and section 21 A of Alr (Prevention & Control of Pollution) Act, 1981

42 In case the consent fee is revised upward during this period, the industry shall pay the differential fees to the Board (for the remaining
years) to keep the consent order in force. If they fail to pay the amount within the period stipulated by the Board the consent order will
be revoked without prior notice.

43, The Board reserves the right to revoke/refuse consent to operate at any time during period for which consent is granted in case any
violation is observed and to modify/ stipulate additional conditions as deemed appropriate.

GENERAL CONDITIONS FOR UNITS WITH INVESTMENT OF MORE THAN Rs.50
CRORES, AND 17 CATEGORIES OF HIGHLY POLLUTING INDUSTRIES (RED A

1. The applicant shall analyse the effluent / emissions and Ambient Air Quality every month
through approved laboratory for the parameters indicated in TABLE- 'B'. 'C' & Part -'B' as
mentioned in this order and shall furnish the report thereof to the Board on monthly basis.

2. The following information shall be forwarded to the Member Secretary on or before 10" of
every month.

a) Performance / progress of the treatment plant.
b) Monthly statement of daily discharge of domestic and/or trade effluent.
3. Non-compliance with effluent limitations

~a) If for any reason the applicant does not comply with or is unable to comply with any
effluent limitations specified in this consent, the applicant shall immediately notify the
consent issuing authority by telephone and provide the consent issuing authority with
the following information in writing within 5 days of such notification.

[) Causes of non-compliance.

Il) A description of the non-compliance discharge including its impact on the receiving
waters.

1) Anticipated time of continuance of non-compliance if expected to continue or if such
condition has been corrected the duration or period of non-compliance.

IV) Steps taken by the applicant to reduce and eliminate the non-complying discharge
and

V) Steps to be taken by the applicant too prevent the condition of non-compliance.

b) The applicant shall take all reasonable steps to minimize any adverse impact to
natural waters resulting from non-compliance with any effluent limitation specified in
this consent including such accelerated or additional monitoring as necessary to
determine the nature and impact of the non-complying discharge.

¢) Nothing in this consent shall be construed to relieve the applicant from civil or criminal
penalties for noncompliance whether or not such non-compliance is due to factors
beyond his control, Such as break-down, electric failure, accident or natural disaster.

4. Proper housekeeping shall be maintained inside the factory premises including process
areas by a dedicated team.

R
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5. The occupier must constitute a team of responsible and technically qualified personnel

the team it shall be intimated to the Board immediately.

6. The occupier shall engage dedicated qualified manpower to ensure continuous and
effective operation of online stack / Ambient Air Quality / Effluent monitoring stations for
maintenance of database, real time data transfer to SPCS server, data analysis and co-
ordination with concerned personnel of process units for taking corrective measures in
case of non-compliances and to respond to the instructions of SPCS in this matter.

F. SPECIAL CONDITIONS :

1. The industry shall comply with all the conditions and safeguards prescribed in
the Risk Assessment Reports.

2. The proponent shall do mock drill process to inform & alert public from time to
time.

3. A comprehensive pipeline integrity management plan shall be implemented to
ensure safe operation of the pipeline.

4. The pipeline shall be laid by the proponent as per the approved scheme by
the respective authorities at the time of pipeline in river, canal, rail & road etc.

6. The Odirizing unit with Ethyle Mercaption or any other suitable odorant shall
be installed at the City Gas Station (CGS) in line with the regulatory requirement
for detection of gas leakage.

7. The proponent shall provide SCADA system in pipeline network to ensure
effective and reliable control, management and supervision of the pipeline from
a centralized location using Remote Terminal Units (RTUs) located along the
pipeline at suitable locations.

8. The proponent shall obtain all requisite clearance for fire safety & explosives
and shall comply with the stipulation made by the respective authorities,

9. The unit shall abide by Environment (P) Act, 1986 and Rules framed thereof,
This approval is subject to compliance of provisions of Rule 7 to 15 of

Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989 and
amendment thereof.

10. Rain water harvesting structure shall be provided for collection of rain water

-
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from the roof of all buildings for recharging of ground water within the premises
as per concept and practices prescribed by CPCB.

11. The Board may impose further conditions or modify conditions as stipulated
in the order during installation and / or at that time of obtaining consent to
operate and. may revoke this clearance in case the stipulated conditions are not
implemented and / or information is found to have been suppressed / wrongly
furnished in the application form.

12. In case the consent fees is revised upward during this period, the industry
shall pay the differential fees to the Board (for the period & remaining years) to
keep the consent order in force. If they fail to pay the amount within the period
stipulated by the Board the consent order will be revoked without prior notice.

The occupier must comply with the conditions stipulated in section A, B, C, D,

E & F to keep this consent order valid.

To,

REGIONAL OFFICER

Mr. G Chakraborty, Occupier,
M/s. Gail (India) Limited.,

At. Khordha Geographical Area,
Bhubaneswar, Dist.- Khordha.

Memo No. /Dt. /

Copy forwarded to :

I) Member Secretary, SPC Board, Odisha, Bhubaneswar

I) Collector & District Magistrate, Khordha.

llI) D.F.O., Khordha.

IV) G.M., District Industries Centre, Bhubaneswar. /

V) Director, Factories & Boiler, Odisha, Bhubaneswar.
VI) Guard File.

REGIONAL OFFICER
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R P Tel : 0674-
£ SOISHA EPABX :;5619:9;2556;1?83:;
. @ E-mail: paribeshl@ospcboard.org
Website: www.ospchoard.org
STATE POLLUTION €ONTRI( L BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOYERNMENT OF QDISHA]

Paribesh Bhawan, A/118, Nﬂakantha Nagar, Unit - ViII
: Bhubaneswar - 751 012, INDIA

No_ 8T 0T /IND--CON (Misc) 1505 (vvm pt_[8-©9-2a2

37 &) pest

Revised classificatian of lndustrfoi units has been done by State Pollution
Control Board, Odisha. as per the criteria and guidelines of the Ceniral Pollution
Control Board and this Board has brought qut office orders from time to time in
this regard. Meanwhile, the following addilional units are idenfified by the
Central Poliution Control Board as well as Sfate Pollution Control Board under
Red/ Orange/ Green/ White categories which are hereby added / amended in
the existing list notified vide Board's office order: No, 8333, dtd. 11.07.2018.

. e ';,'(-,’i{- OIr2ee sele ¥ Lo
Sl No |- Gategory Industiial sector |
1 Red 5 Amended DG set of capocniy >5 MVA to DG set of capacity
2 5MVA ,
2 Orange 25 Amended DG set of oapacity (>1 MVA but <5MVA) to DG

set of cqpaclty (21 MVA but < SMVA)

3. White 41 Amended Solor power generation through solar
photovoltaic cell, wind power and mini hydel power
(less than 25 MW) to Solar Power generation through
solar photovoltaic cell plants of all capacilies, wind
power plants of all capacities and mini hydel power
plants of capacity less than 25 MW.

4. SSL (R) xoxxiii E-Waste Re-processing / Recycling
(State Specific List)

S SSL (R) xxxiv All hazardous waste reprocessing / recycling units including
Aluminium Dross, SPL, Used Anode butts etc. of Aluminium

e - t
(State Specific List) | ¢ - iier Plant

6 SSL (G)xvii Aluminium Profile Coating

Include in Red -32 as Sl. No. il "Used Battery processing for

7. Red 32
recovery of lead”

P.T.O
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As per The GFGB direction U/, |

er-{PGF) Aet;Q 1974 and Alr

(PCP) Act, 1981 vide did. 30:0¢ 'Wymdlr:g harmor h of ctasslﬂcaﬂbn of
industrial sectors inlo Red, Omﬂya.asreen & White Catugpry, the following units
are categorized under ROGW,, - £
8. Red -6} Railway Statims (wastewoter generoﬁonaleo KLD}
9, Oran_ge-84 Railway Staﬂom {wcmawoter generation > 10 KLD buf <100 KLD)
10. Oronge~85 Scrapping Gaaﬁar& {for end of lifg of vehcles o::id ottier maps
such as plant gnd machinerss, stmcturcl mpfeﬂek rolfway
codaches and wagongs efc.) , _
i) Collection; Pe-galivtior’,” dismandliig ecenters temd hregidin
Lt centers, : }

11. | Orange-86 Compressad / Refihed Bio-Gas pty ;~ fion Tre
Wastes ,

12. Creen-64 | Raitway S}dﬂens {wastewater generafivn < YQKI.@)‘

13. | White-47 | Used cooking Ol UCO) collection cgm -

ST o116 OGO koo R
sl No [ Indushial sector | Ca ' !

1 Logistic Park with | Comes: und%r Orange 21 ‘ :
commercial NB - Individual units located in mdustriaﬁ estate, poiks,
activity inside the | complex efc. need not take individual CTE from the Board.
premises - However, they are required to obtain mdwlduol CTQ-from

the Board under Orange -21 as “Building apd construetion
project >20,000 sgm to < 1,50,000 Sgm of built up oreo.
(Wastewater discharge up to 100:KLD).

2. Goods Godown | Comes under Red- 61 (ii)

Goods godown with built up area > 20,000 sgm fo <
1.50,000 Sgm of built up area. (Wastewaler discharge >
100 KLD) mo¥e comes under CTO Admn.

* < 20,000 Sgmt need not require CTO/ CTE fiom the Board.

3 Amusement Park | Comes unider Orange -21
with commercial | Having Built up area > 20,000 sg,m to <1,50,000 Sgm of built
activities  Inside | up area. (Wastewater discharge upto 100 KLD).
the park

4. Paper Tubes and | Comes under Green -9
Cores Cardboard / corugated box & Paper products (excluding

paper or pulp manufacturing and without using boilers)
-

P.T.O



1. | Production of vaccine for the 'lﬁs type of industries are covered under
livestock population BMW Rules and under consent
Adminisiration.

2. |Bio-Tech Indushies such  as|7This ‘type of industies are covered under
manufacturing of humanvaccines [BMW  Rules and wnder consent
Adj:glnkirohon

] s T LR L ‘i Kb K ,;\»‘ R T e
4.‘: 7]( 1:( H ”(:“ p{ G 4 A ) e b sl At
i 1Y g £ s PN g

1. | Petroleum Products ﬂm_ngs_ stafions

2. | CNG filling station

3. | Establishment of Goot Formung {Commercial Goat Farming)
4. | Agravati Manufaeturing

5. |'HDPE fish net

6. Fishing Twine

7. | live Mud Crabs handling

8. | Compressed Bio-Gas Plant s

9. | Water sports activity

10. | Ropeway Project

b

M er §ecrélary

Memo No. £9 /0 /did, /8 -09- 2020 By Email
Copy forwarded to the Member Secretary, Central Pollution Control
Board, Parivesh Bhawan, CBD-cum-Office Complex, East Arjun Nagar, Delhi -

110032 for kind information.

N3

Member Secretary

Memo No. £<?// _Jdid. [8-09- 2020
Copy forwarded to the Additional Chief Secretary, Forest and
Environment Department, Govt. of Odisha for kind information and necessary

action.

Memb Secretory

P.1.0
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Memo No. gq i< Jdtd. f8-o9- 2020 : ® -

Copy forwarded to the Principal Secretary / Addl. CHief Secretary,
Industries Deptt../ MSME Dept/ Steel & Mines Deptt./ Energy Degpit./ Housing
and Urban Development Dep!,/ Health & Family Welfare Depf}./ Agriculture
Deptt./ Works Deptt./ Waler Resources Depit./ F&ARD / Excise Deptt./
Commerce and Transport Degil./ Texfile & Handloom / CMD, JFC
IDCO / Special Secretary P 3¢ Deptt./ Director, Factow and Baitets. ‘Govt. oi
Odisha for information and necessary action.

Memo No. &7/ 3 /aitd. 18-99- 2020 '

Bhubaneswar / All Regional @fﬁ”cess. SPCB Od»sherfar tnfermaﬁm nd Teces
action. ¥E

Memo No, ﬁ?/ i /dtd 18-09- 3022

Copy forwarded to IT Cell for informafion and rreceawry. action. It is
requested to upload the Office order in the webslte of the Board. |

Membiey Seeretary
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HRT IXPR /Government of India
oSy 3R et HATAA/Ministry of Commerce & Industry
ﬂﬂﬁnmmn fawes ﬁ?&ﬂw /Petroleum & Explosives Safety Organisation (PESO)
8-Teis qd, ugell wivra
(9.49.)- 700069
8, Esplanade East, 1st floor, Kolkata - 700069

SHA/E-mail :

jtccekolkata@explosives.gov.in

GXHIY/Phone/Fax No : 033 -
22486600,22480427

qﬁ GITﬂZ:I W/Prior Approval No : A/G/EC/OR/07/79 (G94004) fd/Dated : 15/03/2022
a1 AT o,

M/s. GAIL INDIA LIMITED,

CGD project office, Hotel Suraj Palace F-100, In,
Bhubaneswar (M. Corp.),

District: KHURDA

State: Odisha

Pin : 751024

fagg /sub: Plot No, 457(P), Khata No. 619, Mouza Chandrasekharpur Tehsil Bhubaneswar -751016,
Bhubaneswar (M. Corp.), Taluka: Bhubaneswar (M. Corp.), District: KHURDA, State: Odisha, Pin
: 751023 - B el # Mo sh AR &St T &1 wRo td HeRru- 19 Ridex aw, 2016 & i
-3{JHIGA SRt &1 & aR H/Proposed Filling cum Storage Capicity of CNG/CBG at Plot No, 457(P),
Khata No. 619, Mouza Chandrasekharpur Tehsil Bhubaneswar -751016, Bhubaneswar (M. Corp.),
Taluka: Bhubaneswar (M. Corp.), District: KHURDA, State: Odisha, Pin : 751023 - under Gas
Cylinder Rules 2016 - Grant of approval regarding.

TEIGaISir(s),

FHUAT 3TUF 3. 23/02/2022 F TG H. OIN1010454 HT TG UG FHY/Please refer to your application
No.OIN1010454 dated 23/02/2022 .

mﬁam@ﬁaﬁuﬁawgﬁwsﬁwﬁwmﬁmmﬂ 3P Hefdd 13 &
Y ARG MEC/11/CG/Q7NT/M/BBSR/CNG/097 fei®

16/12/2021, MEC/11/CG/Q7NT/M/BBSR/CNG/097 f&Hi®  16/12/2021, PID ANNEXURE fei®
29/12/2021, AT P! St 8- 3IHIG 1 Xd: - Conditions of the Approval:-

The copy of pipeline approval obtained for transferring CNG from origin to the proposed
premises shall be submitted. Layout and Installation of transformer shall be done outside the
licensed area complying with safety norms as applicable under the statute. The CNG
decompression unit if any proposed shall be separated from Form-G premises enclosed by an
industrial type fence at least 2 metres high along the perimeter of the safety zone and separate
access shall be provided. Further application for licence Form-E&F shall be submitted online to
CCE Nagpur. DRS/Decompression Unit. The CNG mobile cascade LCV/HCV shall be in drive out
position to facilitate immediate movement and easy escape in case of emergency. The inter
safety distances of various equipment's, Compressors, storage cascades, dispensers, etc.
installed in CNG dispensing station shall be shown as per Table IA & B and Il and conditions
depicted in licence Form-G under Gas Cylinder Rules 2016. All electrical fittings and equipments
installed in the premises used for compressing and filling of CNG shall be of flameproof
construction conforming IS 2148/IEC 60079(in lieu of 1IS2148) approved by the Chief Controller of
Explosives and shall be mentioned in the final drawing. The documentation in respect of CNG
Compressor shall strictly be in line with the requirements as laid down in OISD-179 and all
necessary certificates of conformance from Third Party Inspection Agency including list of all
electrical components used and their approval reference from CCE shall be submitted. The P
and | diagram showing all controls from compressor inlet up to dispenser shall be submitted.
The Fire fighting facilities provided at the CNG station shall be as per prescribed scale depicted
in Form-G under Gas Cylinder Rules 2016, OISD 179 and shall be shown in the final drawings.
The CNG premises boundary wall of adequate height and length covering the cylinder cascades
should be constructed and outer boundary shall be compound wall of 2M height. The Color
photographs of CNG dispensing station taken from different angles duly signed by the
authorised signatory shall be submitted. This approval does not absolve you from obtaining
necessary permission/clearances from other authorities under other statutes.

https://online.peso.gov.in/publicDomain/DocStatusLetter.aspx?docno=TP18YS15xm91Da%2fCUFz559%3d%3d&Rule=jIWf%2bGDEQzu2KrZ%?2f...

X
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3R UAF RWY &I & ufoat e gssifrd #R 3gHIeT & Adbd & U H fd Ft o @ 71
TS SR & TR Yfaurst & gui g W 1 fycisk aw, 2016 & wrf off & siarfa iy SRt
A %@ fAefafea Udd féu @@l / The layout drawing No. Drawing(s) nos.
MEC/11/CG/Q7NT/M/BBSR/CNG/097 dated
16/12/2021, MEC/11/CG/Q7NT/M/BBSR/CNG/097 dated 16/12/2021, PID ANNEXURE dated
29/12/2021, showing the details of the proposed CNG/CBG Filling-cum-Storage facilities is approved
Conditions of the Approval:-
The copy of pipeline approval obtained for transferring CNG from origin to the proposed
premises shall be submitted. Layout and Installation of transformer shall be done outside the
licensed area complying with safety norms as applicable under the statute. The CNG
decompression unit if any proposed shall be separated from Form-G premises enclosed by an
industrial type fence at least 2 metres high along the perimeter of the safety zone and separate
access shall be provided. Further application for licence Form-E&F shall be submitted online to
CCE Nagpur. DRS/Decompression Unit. The CNG mobile cascade LCV/HCV shall be in drive out
position to facilitate immediate movement and easy escape in case of emergency. The inter
safety distances of various equipment's, Compressors, storage cascades, dispensers, etc.
installed in CNG dispensing station shall be shown as per Table IA & B and Il and conditions
depicted in licence Form-G under Gas Cylinder Rules 2016. All electrical fittings and equipments
installed in the premises used for compressing and filling of CNG shall be of flameproof
construction conforming IS 2148/IEC 60079(in lieu of 1IS2148) approved by the Chief Controller of
Explosives and shall be mentioned in the final drawing. The documentation in respect of CNG
Compressor shall strictly be in line with the requirements as laid down in OISD-179 and all
necessary certificates of conformance from Third Party Inspection Agency including list of all
electrical components used and their approval reference from CCE shall be submitted. The P
and | diagram showing all controls from compressor inlet up to dispenser shall be submitted.
The Fire fighting facilities provided at the CNG station shall be as per prescribed scale depicted
in Form-G under Gas Cylinder Rules 2016, OISD 179 and shall be shown in the final drawings.
The CNG premises boundary wall of adequate height and length covering the cylinder cascades
should be constructed and outer boundary shall be compound wall of 2M height. The Color
photographs of CNG dispensing station taken from different angles duly signed by the
authorised signatory shall be submitted. This approval does not absolve you from obtaining
necessary permission/clearances from other authorities under other statutes.
and two copy of each drawing is forwarded herewith duly endorsed in token of approval. After
completion of the facilities as per the approved drawing, you may submit the following documents for
Grant of Licence in form 'G' of Gas Cylinders Rules, 2016.

1. TA® T & Hd Ridex] &I gxidr eg At § fafad w=1 gsim ud gxaneiRd eimae/ An application in form 'C'
in duplicate duly filled and signed; showing total number of filling Points and CNG/CBG filled cylinders
stored by you.(in triplicate)

2. Iy fyqveR 9W, 2016 & d8d AR SH1AGH UIcd IR ITA 3-YTdH JfauT & A1 I ufd a8 =
10000/- BT AZHH e TS ST faaT ST 8 1/A license fee of Rs. 10000/- per year to be submitted
online through e-payment facility available on online application portal under Gas Cylinders Rules, 2016.
%aﬁwﬁm GRI&(01 & URETd, SURIS R0l & GaH H g 310férd 8l/4 copies of the
replica of the approved drawings, after due revision if required in r/o of above conditions.
4. I Fgw & w17 & d8d A xardell Igd & 1Y (ci= ufadl #) 4Ro1 vd HeRUI & uikare gq
RrieR o7 guRY, 9uF widerd ufkarad!, sife afed Yem safdaal & 1™, Jiadt iR sy gxifdr -

SICTI/ Bio-data indicating name, qualification and experience of the competent persons including manager,
supervisors and operator responsible for filling and storage operations as required under rule 17 of the
said rules with documentary evidence in duplicate.

5. SIS SR & TR M &1 1701 ST ol 81 o1 8, $H MT=II HT YHIUI U | / A certificate to the
effect that the facilities have been constructed as per approved drawing and complying conditions
imposed as above, in duplicate.

6. URUT SFA & YT Fled Udrad S-or /Aieiol Ricde:l srarey ot fafifdai, v &y /
Particulars of CNG/CBG cylinders/cascades with certificates proposed to be filled with necessary
references permitting filling thereof with certificate of cascade.(in duplicate)

7. g faupies FiFe 9 &mar ST srgHled & SeHl & A1 BRI 3R fSTR! & g-rae wfgd fafifdai
Particulars of compressors and dispensers make, capacity rating references regarding approval from
Chief Controller of Explosives with copy in duplicate.

8. T fawples FRiFd § &mar T s & TgHl & Ty HURRY 3R ST 31 Frac wfgd fafifday
Specification and Test certificate of gas pipelines from competent engineers of your company under Gas
Cylinder Rules 2016 in duplicate.

9 Y Rycdis Fram 2016 & AW 48 & dgd forem AR e WSRY gfera smyad & SMHTafRy W1 U & 91y
3I% gR1 fafad gsaifdrd U Wige WH(H + 2 SRIAT Ufcrdi) | /NOC from the District Magistrate

Authority/Commissioner of Police under Rule 48 of Gas Cylinder Rule 2016 with one site plan duly
endorsed by him.(Original + 2 xerox copies)

https://online.peso.gov.in/publicDomain/DocStatusLetter.aspx?docno=TP18YS15xm91Da%2fCUFz559%3d%3d&Rule=jIWf%2bGDEQzu2KrZ%?2f... 2/3
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afe; roTei/didish 1 gfaem Hdieer Red srdede # 7, @ I=ifia demse s # uRatH td uRada & forg gd
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In case the CNG/CBG facilities are in an existing retail outlet, please apply to Jt. Chief Controller of
Explosives, East Circle office, KOLKATA separately to seek prior approval for additions alteration in
respect of the revised layout drawing.

Ygad/Yours faithfully,

(gaTRr=ry)

(Subasis Ray))
fowpies faas

Controller of Explosives

For Jt. Chief Contro!ler of Explosives
(U.d.)/Kolkata
(3P TSR S MTde o1 FRUfA, Yoob TUT 3= faaRur & fore Fuam ARY AIEE http://peso.gov.in SF 1)/(For more

information regarding status,fees and other details please visit our website http://peso.gov.in)

Note:-This is system generated document does not require physical signature.

Disclaimer : This page gives the latest action taken by this organization on your application. This page is made
available for the information of concerned applicant/licensee only. All efforts have been made to secure this

information. However, PESO will not be responsible for any misuse of the information by unauthorized
persons including the hackers.

https://online.peso.gov.in/publicDomain/DocStatusLetter.aspx?docno=TP18YS15xm91Da%2fCUFz559%3d%3d&Rule=jIWf%2bGDEQzu2KrZ%?2f... 3/3
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T8 Refnooss, sfeur
GAIL GAIL BHAWAN.

16 BHIKALI CAMA PLACE

T ($Ra) fafes oy PN s

(A o 31 3 — e ) e,/ FAX : +9111 26185941
GA”_ ('ndla) leltGd S‘—ﬁH/E-mail:info@gail.co.in

(A Government of India Undertaking - AMaharatna Company)

A A 1590
\ R 03.04.2018 ([ 1%

GAIL/'RA/CGD/Khordha-Acceptance-Final/2_010

0 0
To 9\\)‘ \}/"’
\\‘) R iz

The Secretary A
Petroleum and Natural Gas Regulatory Board K(:\\f\

)
I** Floor, World Trade Centre D\/ /%Néf\“\\‘b

Babar Road, New Delhi-1 10001

Sub: PNGRB’s Grant of Authorization to

network.

2 As per the requirement specificd in the said PNGRB letter dated 07.03.2018, please find herewith GAIL
(India) Limited’s confirmation of its acceptance of the Grant of Authorization issued for the subject CGD

network (i.e. all pages along with the Annexure are duly initialed and stamped) and the same is being returned to
PNGRB in original.

Submitted please.

Yours sincerely,

( al}j;in)

Executive Director (Gas Mktg.)

E-mail: manojjain@gail.co.in
TS S/ MANOJ JAIN
Encl: a/a FRiwT Few (Rvri-1) / Executive Director (Marketing-Gas)
e (shwan) fafes / GAIL (India) Limited
(Ra wYST B1 w9BmH) / (A Gowt. of India undertaking)
16, IBTTSH ST / 16, Bhikaiji Cama Place
IR, 3. (W, 7{ Redl-110 066 /R. K. Puram, New Delhi-110 066

Hramgya,/CIN
L40200DL1984GO|018976
www.gailonline.com
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YR va wfaw st Rferamrs o
%l Petroleum and Natural Gas Regulatory Board
TYH-CT, Te5 ¢35 HeX, qTax Vs, 714 Rl - 110001
i 15" Floor, World Trade Centre, Babar Road, New Delhi — 110001
Infra/NGPL /124/GAIL/JHBDPL-CGD/Khordha/01/17 March 07, 2018

To

Chairman & Managing Director
GAIL (India) Limited,

16, Bhikaji Gama Place,

R. K. Puram, New Delhi - 110066

Subject: Grant of Authorization to GAIL (India) Limited for development of
City Gas Distribution Network in the Geographical Area of Khordha
District in pursuance of the Policy Directives issued to PNGRB by
the Ministry of Petroleum & Natural Gas under Section 42 of PNGRB
Act, 2006 and under Secction 16 of the PNGRB Act 2006.

Reference:
(i) MoP&NG’s Letter No. L-14014/44/2006-GP-I (Pt. I1), dated 15.03.2017
(1i1)) GAIL’s Letter GAIL/RA/JHBDPL-CGD/322123/2017/ 1710, dated 16.05.2017

Sir,

This is in response to your application referred above for consideration of the
Board for grant of authorization to GAIL (India) Limited for development of City Gas
Distribution Network in the Geographical Area of Khordha District in pursuance of
the Policy Directives issued to PNGRB by the Ministry of Petroleum & Natural Gas
under Section 42 of PNGRB Act, 2006.

2 Considering your submissions, the Petroleum and Natural Gas Regulatory
Board has decided to grant you the authorization to Lay, Build, Operate or Expand
City or Local Natural Gas Distribution Networks in Khordha District in pursuance of
the Policy Directives issued to PNGRB by the Ministry of Petroleum & Natural Gas
under Section 42 of PNGRB Act, 2006 and under Section 16 of the PNGRB Act

2006.
3. Further on the basis of the submissions made, the following terms and
conditio% have been finalised by the Petroleum and Natural Gas Regulatory Board
A
YV o P Pagel]6
Sfa—= HHIR
A A g

dditional Advi TS SFs AMAMOJ JAIN

"lg:‘lf%mnghtj ;:ll;rflaam flcq'iv f :Ie-ﬁrum«s Ad Frda R uw (Rvorm-31) / Executive Director (Marketing-Gas)

Petroleum & Natural Gas Regutatory Board qAer (3@3;111) %ﬁég/GAlL (|nd|'a) Limited

¢ foagt Sty :
e e (e AveR BT Sum) / (A Gowl. of India undertaking)

. p e |ace
414¥ e, 51 fasel 110001 16, ST <9 /16, Bhikam Cama\_P
Babar Road, New Delhi-110001 IR . (W, 7T Rewdl-110 066 /R. K. Puram, New Delhi-110 068
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which shall be applicable during the construction as well as operative phase of the
said City or Local Natural Gas Distribution Networks systems:

4. The Authorized Area for laying, building, operating or expanding the proposed
CGD Network shall cover an area of 2,813 square kilometer and as depicted in the
enclosed drawing,

< 3 The activities of laying, building, operating or expansion of the CGD Network
to commence within a period of 180 days from the date of this authorization.

6. The activities permitted above shall have to be completed as per the approved
time schedule enclosed at Annexure 1. Any failure on the part of the entity in
complying with the milestones prescribed in the time schedule shall lead to
conscquences as specified under regulation 16 of the Petroleum and Natural Gas
Regulatory Board (Authorizing Entities to Lay, Build, Operate or Expand City or
Local Natural Gas Distribution Networks) Regulations, 2008.

Z, The entity shall design and install an optimal size of the infrastructure in terms
of pipelines of various types including steel belting of the authorized area, online
compressors of adequate capacity for compressing of natural gas into CNG, allied
cquipments and facilities in the CGD network as identified in its DFR depending
upon the potential demand for natural gas. The infrastructure in the CGD network
should be adequate to maintain uninterrupted flow of natural gas in the pipelines and
be also able to maintain supplies at adequate pressure to online CNG stations.

8. The entity shall maintain an uninterrupted supply of natural gas to all
categories of customers in the CGD network. In the event of any disruption in the
supply of natural gas in the CGD Network, first priority shall be accorded to
restoration of supplies to domestic PNG customers. In case of disruption of supply to
domestic PNG customers for more than twelve hours, the entity shall compensate to
the domestic customer on the following basis: -

a.  the normative volume of natural gas consumption for the first domestic
PNG connection for cooking requirements based on last three months
weighted average consumption per day to be applied for each day’s
disruption and multiplied by ten;

b.  normative value of natural gas consumption shall be based on last three
months® weighted average billing price of natural gas for supplies to the
first domestic PNG connection for cooking requirements; and

A N .
A= Q,HT_\;R PSgF 2'6
IND KUM
AR\%N TATEDIN HAIST St AMAROJ JAIN

Additiona vi z EeR) PRUF (Revrr-itw) /Executive Director (Marketing-Gas)

s N wpls A PR 3 p G
e & T e P B 1 (¥fos) Pt/ GAIL (indie)Linieg
oy A, acE € AN (AT WRER BT wuw) / (A Govt. of India undertaking)
1st Floor. World Trade Centre 16, IHICSH Hr e / 16, Bhikaiji Cama Place
NAR A, w¢ {¥eeN—110001 WR.T. T, T Redll-110 066 /R. K. Puram, New Deihi-110 065

R2abar Road, New Delhi-110001
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¢.  the value of compensation shall be equal to normative volume of natural
gas consumption as per clause (a) multiplied by normative value as per
clause (b) and shall be adjusted by allowing a credit to the domestic PNG
Customer in the next billing cycle or in the next pre-paid smart card in
case of smart card metering.

d.  In case the disruption of supplies is attributed to any fault of the domestic
PNG customer, no compensation shall be payable by the entity.

O The entity is allowed an exclusivity period under the Petroleum and Natural
Gas Regulatory Board (Exclusivity for City or Local Natural Gas Distribution
Networks) Regulations, 2008, in respect of the following:

(@) 300 months from the date of issue of this communication for laying,
building and expansion of the CGD network; and

(b) 60 months from the date of issue of this communication in terms of an

exemption from the purview of common carrier or contract carrier for the
CGD network:

Provided that the entity meets the obligations in line with the Petroleum and Natural
Gas Regulatory Board (Exclusivity for City or Local Natural Gas Distribution
Networks) Regulations, 2008:

Provided further that the period of exclusivity allowed under sub-clause (a) or sub-
clause (b) may be terminated before the expiry of the period mentioned above in line
with the provisions under Petroleum and Natural Gas Regulatory Board (Exclusivity
for City or Local Natural Gas Distribution Networks) Regulations, 2008.

10.  The authorized entity shall be required to take prior approval from the Board
for creation of any lien, charge or hypothecation of the CGD network to secure
finances for the project and furnish details of utilization of funds. However, in case of
raising funds from any financial institution or bank, the entity will be required to only
inform the Board of the sanction of the funds within a period of seven days.

11.  The entity shall submit a detailed and clear financial closure report to the
Board within a period of one hundred and eighty days from the date of authorization
issued by the Board under regulation 10 of Petroleum and Natural Gas Regulatory
Board (Authorizing Fntities to Lay, Build, Operate or Expand City or Local Natural
Gas Distribution Networks) Regulations, 2008.

'\/\// &
x sz“\'fa—-?. DHIR il Page 3|6
VIND KU
Additional Ad TMAR TS o
iona viser e oI -1 ANOJ JAIN

o ?ﬁi’.?fé?&?ﬂféﬁ’,"ﬁ:l; e PR (Rvr-24%) / Execuive Diector Markeling Gas)
W A, aeE 2 Ve T (sfam) fafies / GAIL (India) Limited
1st Floor, World Trade Centre (& TRHI BT SUH) / (A Govi. of India undertaking)
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12. The entity shall publish on its website the network tariff for transportation of
natural gas as well as the compression charge for CNG in the CGD network in the
authorized area which is also annexed to this schedule.

13. The entity shall publish the applicable retail selling price of PNG for all
categories of customers and also for the purpose of invoicing in Rs./ MMBTU.

14. The entity shall publish and display the retail selling price of CNG for the
purpose of invoicing to CNG customers in Rs./ Kg at all CNG dispensing stations.

15.  The furnishing of performance bond of Rs. 12 crore is a guarantee for timely
commissioning of the project as per the prescribed targets in the MWP and for
meeting the service obligations during the operating phase of the project.

16.  The entity shall comply with the applicable provisions under the Petroleum and
Natural Gas Regulatory Board (Authorizing Entities to Lay, Build, Operate or
Expand City or Local Natural Gas Distribution Networks) Regulations, 2008, the
Petroleum and Natural Gas Regulatory Board (Exclusivity for City or Local Natural
Gas Distribution Networks) Regulations, 2008, relevant regulations for technical
standards and specifications, including safety standards, any other regulations as may
be applicable and the provisions of the Act.

17.  In case the authorization of the entity is terminated, the Board may assign the
rights and obligations of the entity to any agency or another entity on such terms and
conditions, as it may deem fit. Further, the entity may be required, as per the
directions of the Board, to continue the operations of the CGD network at the same
level till another agency or entity appointed by the Board takes over the full control of
the CGD network.

You are requested to confirm your acceptance by filling-in the acceptance of the grant
of authorization provided below and return the same in original. (Please note that all
pages along with the Annexure are to be initialed & stamped).

Yours faithfully,
%\‘ng\ ¥

(Arvind Kumar)

Additional Adviser
Dated: March 7, 2018
. A= IR
- ARVING SOUMAR
Additional Adviser
Y 3R s fae Aa R g Od
“etroleumn & Natural Gas Reguiatory Board
mter ey 4 JAIN Wi e ae e g
h‘l“m % (ﬁwa-'hr)/E;ecuﬁveDirector(MarkelingGas) 1st Floor, Worid Trade Centre
oy (&P=) Rirds 7 GAL (India) Linyie B} sy e g
SYOR BT 9957) /(A Gowt, of India undertaking) RO CTRIE. T T

16, ABTCSH rr vy /15 Bhikaiji Caern- ¢

065,K. &. Puram, New je
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Acceptance of the Grant of Authorization

[/ We hereby accept the grant of authorization issued by the PNGRB vide letter ref,
I..fr-./,,,,,,_ 124/ GAIL/ 3 BDPL-CGp [uherdha/oifi7 dated o07-03. 2018 and agree to comply

with all the terms and conditions subject to which I/ We have been granted the

authorization for laying, building, operating or expanding city or local natural gas
distribution network in the authorized area of Khordha District.

N
Signature of the Entity o orized Sienato
£l gnatory
7S 919/ MANOJ JAIN
Frier PrRus (ATH-1¥) / Executive Director (Marketing-Gas)
Date: 630" Y } \& Fa (gf=w) fafies / GAIL (India) Limited
o i)
> , Bhikaiji
Place: Newo ’D—QM\/LA 16, S wa/ j

AR, g, 7 feeeli-110 066 /R. K. Puram, New Delhi-110 066

e

s

- 3‘[‘("3? DHIR
RVIND KU
r e AR
lonal Adviser
IARUT 3R wipfares Aer fRare 9y
Petroleum & Natural Gas Reguatory Boarg
He O acE 2 vy
lsg Floor, World Trade Centre
MIAY Mg, 51 fAoeh—1 10001
Babar Road, New Delhi-110001

Page 5|6
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ANNEX 1 - GA of Khordha District

Minimum Work Programme

Minimum Work Program to be completed during first five years of exclusivity

Inch- km of Pipeline to be Laid.

No. of Domestic PNG Connections

1,513 26,900
Year wise Break Uji of targets
=
E:it:l Inch- km of Pipeline to be Yearl | Year2 | Year3 | Year4 | Year5s
1,513 303 | 756 | 1,210 [ 1,362 | 1.513
Year wise Break Up of targets .
gﬂf;zitcrt?g;:re for PNG Domestic Yearl | Year2 | Year3 | Year4 Year 5
26,900 1,000 | 5,200 13,450 | 19,900 | 26,900
/
O~ ‘q -
arefa=s HHIR
AR N oy
Additional Adviser et o1,/ MANOJ JAIN
rvferum she mgpfas Aa T-“‘?'tg"‘g ;;i arfar FrY@ (Rave-) / Executive Director (Marketing-Gas)
R s I et T (sReu) ﬁ-lﬁt;/s(A/GGAlLf (ncio) Limiec
for ra entr HIXT WD HT IUHH t. of India undertaki
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Tl by¥- e

OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE: KHORDHA ~

(JUDICIAL BECTION)

Letter No....00 1.5 Dt..0 Mb’?[.l

- To . vt jan q
Kumar Gudla, %‘ ;h Ko 6“1 [,(—E] D) . l
NA

‘M, (C.G.D), Bhubaneswar- rwacT [ 3\ . (
rel \

9012454999 ]\[Lcc MI LV
Ny
GAIL (india) Limited, .))N

2nd Fjoor, Block-1, BMC-Bhawani Office Complex,

Ssheed Nagar, Bhubaneswar, Odisha- 751107

Sub:- Show cause Notice

received from Hon'ble NGT pertaining to O.A Petition No-
19/2025/EZ filed before NGT, Eastem Zone, Km.nmmewmmmofmm
AankisnﬁmmwmuueﬁmofCNGsmﬁmatGlaMmsdd\amurhasbeensmﬂedmm
No.619(GA Deptt.), Plot No-457(P) without obtaining valid NOC from the appropriate authority I.e

Ywmhaeby.dmdedtoshowmhm\ondmh?daysastowhymaspeﬂaw
ﬂnﬂnabetakmagdmtwaorboghnhgmﬂmatmmdwnymmnvaﬁd
permission, thereby, endangering life & property of the inhabitants of the neighbourhood. Further,
ywndmaedmmpﬂwmmwkmnedauymﬁgemngpﬂorpemmmme

competent authority.

Failure to submit the response within stipulated time will be
and will invite necessary action as per law.

Apropos to the petition

as admiéslon of guilt

Copy to the Deputy Commissioner of Police, Bh
Bhubaneswar for information and necessary action.

Memo No...DBIT .. otk alomc.s

Copy to the Deputy Chief Controller of Explosive, Bhubaneswar,
Organization (PESO), F-35/A, BJB Nagar, Bhubaneswar/ Regional
Board, Bhubaneswar for information and necessary action.

COLLECTOR i

COLKHD-JUD-CASE-0485-2024/2/2025
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OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE: KHORDHA

(JUDICIAL SECTION)

Letter No... O ’?r ....... mié’)“'l'wzg-

.........

To
Sri Kausik Das
C.M, (C.G.D), Khordha & Cuttack
9650098075
GAIL (India) Limited,
2nd Floor, Block-1, BMC-Bhawani Office Complex,

Saheed Nagar, Bhubaneswar, Odisha- 751107

Kausikdas@agail.co.in
Sub:- Regarding submission of Show Cause Reply.
Ref:- Your Ref. No-GAIL/BBSR/CGD/COLL-OFFICE/2024-25/1 Dated.27.03.2025.

This is to inform you that the show cause reply dtd. 27.03.2025 submitted by you in
compliance to the letter No. 5615 dtd. 25.03.2025 has been received and considered by the

undersigned.

Therefore, construction work of the CNG Station at Chandrasekharpur situated over Khata
No.619 (GA Deptt.), Plot No-457(P) should strictly adhere to the prescribed rules and regulation for
setting up of new CNG Station and also in compliance to the order dated 18.01.2019 passed in
O.A No-86/2019 by the Hon'ble NGT. It is further instructed that the said CNG outlet shall be
operated only after availing necessary permission from all the compet uthorities in accordance

This is for your information and necessary action.

0|4

District Magistrate-cum-Collector,

Memo No‘70 i} ...... Dtié’{ Y )7‘%’/

Copy to the Deputy Commissioner of Police, Bhuba
Bhubaneswar for information and necessary action.

MemoNo..i?.’(’..Jf.lf’ ..... Dtiéf%,?z@?;l

Copy to the Deputy Chief Controller of Explosive, Bhubaneswar, Petroleum & Explosives
Safety Organization (PESO), F-35/A, BJB Nagar, Bhubaneswar/ Regional Officer, State Pollution
Control Board, Bhubaneswar for information and necessary action.

-~ . .m "
>olioctor & Diptrict Manistrate
Kihrdha



